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0.A, No. 145/95, Dt. of Dedlision : DB%DZ 1995,
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G. Narsa Reddy ..|Applicant.
|
Vs |

1« The Telecom District Enginser,
Medak, Medak District.

2. The Sub-Divl. OPPicer, Telscom,
Medak, Medak District.
Talacnmmunicatlnna,
Doorsanchar B8havan,
Nampally Station Road,
Hyderabad. aJ
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Counsel fPor the Applicant : Mr, Gh,Jaga natha Rao

Counsel for the Respondents : Mr. MQ®
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0.A.No.145/95,

JUDGMENT | :

Date: 9/!1,4 ﬁ(

' |
I as per Hon'ble Sri R.Rangarajan, Member(Administrative) [

Heard. |
|

2. The applicant herein subrits that he was initially

enadaaed as Casual Mazdoor unaer the control of the rest

ondents

with effect from 1.8.1982 to 25,11,1982 and thereiftethe was

engaged from 1-4-1986 to 15-9-1986, 1-10-1986 to 3-6-1
1-7-1987 to 31-8-1987, 1-11-1988 to 31-12-1988 and las
from 1-1-1989 to 25~3-1989,

terminated and Jater he was not re-engaged. This OA h

87,

‘]_Y

Thereafter his services were

“

been filed for & declaration that the appli&ant is entitled

i
]
‘ |

for re-engagement as Casual Mazdoor under tAe control of

Telecom Dist. Ergineer, Medak in terms of the instructions

|
issued by the Director General, Telecommuni ations and\

L¥oTa/1C/1-2/11T dt. 31,10.1991 and

also as per letter/No,TA/! /ngs/borr. dt, 22-2<1993

issued by R-3 by holding that the action of the responﬁents

in not re-engaging him as illegal, discriminatory and
\

arbitrary and violative of Articles 14 & 16| of the Constitution

3. s per the details given by the applicant in

Annexure-I filed along with OA he was not engaged afte;

25-3-1989. Hence, the question of condoning the break

does not arise. As such, he is not eligible to claim

seniority on the basis of his earlier service in diffe]
spells, .
4, In view of what is stated by the applicant,

2 ]

rent

it has to be présumed that he had gained some experience

in the work in the Telecom Department. So,| it is in ¢l
i

he
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interest of the department, if he is engaged #n preference
|

il
to a fresher whenever work is availabld, So,dthe only |
!

relief that can be granted is to direct the 2nd resnon’eﬂt

to re-engage the applicant as Casual Mazdoor in preference
\ l

to freshers whenever there is work. If the aﬁplicant is

going to be engaged in pursuance of this ordﬁ&, none sh§p1
|

l
L

be retrenched who are already in service, i |
- \I'

5,
l 1

itself, No cost&,/ | r
1 |
il

| N

The 0A is ordered accordingly at thejadm1581on stagd

(R.Rangarajan) (v. Neleladri Rao)
Member (Admn. ) Vice~Chairman :
' |l ‘I

H

S Gtt,pa'hrnarv. 1995%, '_l
B ﬂ -u..{

‘ Deputy Registrar(J)CC

Grh.

To
1. The Telecom Dist.Engineer, MEdak,

mdak DJ.St.
The Sub Divisional Officer, Teleco

2.
Medak, Medak Dist.
3. The Chief General Manager, Telecommulications,
l

Doorsanchar Bhavan, Nampally Stat
Hyderabad | |

4. One copy to Mr.Ch.Jagannatha Rao, Advocate'1-8—702/92/4 ‘
I W\@Qwa

Nallakunta, Hyderabad.
5. One copy to Mr-‘N) (»\ DQ;—“Q,% g— CG\&‘—:. I]L&-‘ 4
6. One copy to Library, CAT.Hyd. | |

Ll

7 One spare cCOpYe. .
| |
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THE HON'BLE MR.JUSTICE V. WNEELADRI RAQ
VICE~CHATL RMAN

AND P
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THE HON'BLE MR.R,RANGARACAN = M{AIMT)
DATED: G- 7,.1995 .

ORDER/JULGEMTH :

' MuA./R.A/C.ANO,

in

O.A.NO‘. | \Mg‘\a\ g"’"‘

T.A.No, (Ww.p. )
Admitted and Interim éirections
issuegd.
Alloved,

lrﬁsposed'of with- directions,
e Tt
Dismissed. -

Dispissed as withdrawn

. Digmissed for default. E ) ™

Ordered/Re jected

No order as to Costs.
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